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C E N T R A L  A D M I W I S T I A T I Y E  I I I I B U W A L
ADDITIONAL BENCH,

23-A, Thornhill Road, Allahabad-21 ICO l

Registration No. 'y/ of 1 9 8 ( 9 ^ ^

APPLICA N T ( s ) .... .......

RESPONDENT(s)

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal com petent?

2. (a) Is the applicatioa in the prescribed form ?

(b) Is the application in paper book form ?

(c )  Have s ix  complete seto of the  application O '

>3. (a) Is the appeal hi time ?

(b ) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed  ?

4. Has the document of authorisation, Vakalat- 

nama been filed ?

5. is the application accom panied by B. D /Pgs*flrt*- *  r A /  / j r  o  6  /  j ? < ?  i ^  s r S i-

0,d.er fo , Rs. 60/.

6. Has the certified copy/copies of the order (s) 
against w hich the application is made been 
filed ?

7. (a) Have the copies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the docum ents referred to in (a) 
above duly attested by a Gazetted Officer 
and numberd accord ingly ?



Particulars to be Examined

{ 2 )

Endorsement as to result of Examination

(c ) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and  
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court'of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare co p ­
ies signed ?

12. Are extra cop ies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

(c) W anting in Annxures

N os....................... /Pages N os..............?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered  
addresses ?

15. Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirm ing that they

I are true ?

17. Are the facts of the case mentioned in jtem  
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

j (d) Typed in double space on one side of the 
paper ?

18. Have the particulars f®r interim order prayed 
for indicated with reasons ?

19. Whether all the remedies have been exhaused.
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CENTRAL AEMINISTRAT3VE TRIBUNAL, ALLAHABAD 

CIRCUIT BENCH, LUCKNa>J

O.A. No. 71 Of 1988. 

Smt. pushpa Astbana Applicant.

versus

Union of India & others Respondents,

Hon. Mr. Justice K. Noth,V.C.
Hon. Mr. K. Obayya, A.M.

(Hon. Mr. Justice K. Nath,V.Cj

This application under section 19 of the 

Administrative Trilxinals Act, 1985 is for promotion 

of the applicant to the post o f D istrict Extension 

B(3ucator with arrears of salary and other benefits 

attached to the post,

2o I t  appears that the applicant was appointed 

as a Field Worker on 10.2,68# was prwnoted as Senior 

ClerVCompilation Clerk on 6.5.84^and was ej^ecting 

her further promotion to the post of D istrict  

Extension Educatoi/Statistical Assistant in the scale 

of 8s 1600-2600, as two posts came tobe in existence 

in the years 1984 1935,
iV*

3. I t  also appears that her caoe for prc«notion 

was under consideration when a query was made some­

tim e/ in the year 1986 to clarify  whether females 

were also entitled to be considered for promotion 

to the post. A reply dated 4 .8 .78  (Annexure 2) was 

received from the Railway Board stating that Female 

Senior Clerk/Ccinpilation Clerks were also elig ib le  

for prcHnotion to the post o f D istrict Extension 

Educator/Statistical Assistant,

, .. • 2
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4, The grievance of the applicant fis thot in
✓

spite o f th is clarification# the case of pranotion 

was not considered. The reply of the respondents is  

that they had been making enquiries fr<an the Railway 

Board on a further proposal madd at Chief Medical 

Officers Conference held on 9th and 10th of July#

1987 that the candidates for the post in <^estion 

should be graduates with Sociology, I t  appears 

that no rule was ever framed ultimately to  provide 

for qualification of graduate.,for the prcmotion 

in question. The schene of pronotion as contained 

in Anne»ire-1 does not set c%it ai^ such qualification? 

the simple provision is  for pronotion frcm the 

post of Senior Clerk/Ccn^jilation Clerk.

5, We have heard the learned counsel for the 

parties. The learned counsel for the respondents 

says that in respect of the reninders to  the 

Railway Board in continuation of the le tte r  of 

encpiiry dated 16, lo87, R-1 no clarifications were 

ultimately received and the matter remained pending,

6e The applicant is  about to retire on superannua­

tion on 28«3,. 91 ,There can be no doubis that she was
I

entitled to  be considered for p rcmotion to the post in
I

question; but in the situation in which she is  presen­

t ly  placed, there is  hardly ar^ chance of her having 

any immediate financial gain,theough i f  promoted she 

may be entitled to sona retira l benefits including 

pension,gratuity etc . We think that the case of the 

applicant's prcmotion should be fa irly  considered 

as on 4,8,1987 when the Railway Board 

clarified  by Annescure -  2 that female 

senior clerks etc. were elig ib le  for prcrootion.
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7 , We dispose of th is  application withthe 

direction to  tSie respondents to  consider the case 

of the applicant for promotion on the post of 

D istrict Extension Educator/Statistical Assistant 

in the scale o f fis 1600-2600 on 4 .8 .87  according to 

law and i f  she i s  found f i t  for pr€®notion# she ohall 

be given notional prcrootion with effect frcm 4,8*87, 

with notional refixation of her allowances. @f salqry 

as on that date. Since she is likely  to  retire loefore 

the pranotion may be ordered/ she weald not be entitled  

to  any arrears of correct salary but she shall get 

a ll the retira l benefits on tha basis o£ pranotion 

fran the propaotion date and the applicable scale for 

the post* The respondents shall con^ly with these 

directions within S weeks o f the receipt o f copy 

of th is judgment*

Lucknow Dateds 8 .2 ,91*
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£ In the Central Administrative ‘tribunal A(3dl. 

Be-nch) Aliahabad Sitting at Lucknow,

%ipllcation I'to. 1988

Smt. Pu^pa ^sthana . . . .  Applicant.
Versus

Ui îon of India & othprs .. 9pp*- Parties,
^ ^ sp o n d e n ts .

I N D g X

s. No. Particulars ot papers Page No. Anna ]Kn.. _

!• Pe t it  lon~^p plication 1-8
2. Circular D/- 3.5.83 9-11 1
3. letter 's / -  4.8.87.. la 2
4. Copy ofrepres6ntation 13-14 3
5. Notice d /-  21.5.88 15 4
6. Vakalatnama

*
16

Bank Draft. 17

C^oN.Ba :fo ^ i)
 ̂ ' ••Advocais..'-

Counsel tor the^ 
^A p p lican t.

•0 ,

rP55r7f?Tr»5ggm5mSBCT



Date of f i l in g  
OR

Bate of' Heceipt

KTX VIRQglstratioB bo. tfh II  ̂ ^  /

Signature  
IQ a s t r a r

In tiia Geiitral i^anlnistrative TribuiDal Aflfll, 
B8t3Ch Allahabad (Circuit Bet] di)Luckr}(jv .

, r- ■-  ̂•

ante pu^pa i^sthana, aged about 55 years, t /C  
sriK,M, Astiiana, employed as compilatioD 
clerk, Faffiily welfare, n.t.Riy* H o ^ lta l, Bad- 

Nasar, lucknow.
V • Applicgt,

13. •

Eo The Uijion of India, throu^ the
secretary ( Sstablishmett) Bly Board , Hail
Bhv̂ au, NSW Delhi,

2, The General Manager N»I«Hly. Head
Quarter office , Gorakliputo

3o General Tvtanager f?) Medical, M.K.Bly, 
Bead quarter, C3orakhpur ‘̂

X® Re spoil den ts«e e o

Details of Application
1* Particulars of 

the Applicant.
(1) Name c£ the iipplicant i. ant.puspa

' Asthana.

\ '
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( l i l ) p  si aiatioti at]d 
. ifafice in wMch employed

(Iv) office address

(li)  name d Father/ ^
' ' Hud3ando s sri K,M.Asthana

j Gompl latiorj cicerk 
lamilZ welfare,
Bly, Hospital, Bad- shall Nagar, lucknow*
iis abov e.

(v) ^ddressfor* service
- of all notices. •̂ s above.

So Particulars qC the itespondent

(i) Narfie and/or
- - d e 4 ^ ^ a t io n  of the reep

n d t i t s o  ^

(ii)Qffice ad«3reBs of 
.the respondent

(iii)A(Sares sfor
- service of all 
notices*

;(1) llhe Union (t Indk 
...  ̂ throng the secret 

-ary ^&stablish- 
D3ent)^Hly.Boar d,
Eail-Bhawan, 
new Delhi,

(g) The ckn era Mansgpr 
.  . M.S.Ely, Head 

Quarter office , 
Gorakhpur.

(3) General Mana. ger(S 
' : Medical, N .I .R l i  

Head Quarter 
Gor^hpur o

: same as abo/e.

; Same asabo/ e.

\ĥ
y

matter Eroraotion oi the Applicant*

Hhe application is against the following Q’ der. 
(1) order no.

( ii)  Date

the

( i i i )  Passed by
(iv) subject in briei.

0

: The application is  of , mandatory nature

Juris diet ion of the Tribunal
The applicant declares that, the subjects 

matter of the order against v/hich^e wants repress 
-a l is f/ithin tlB jurisdiction of the Triounel.
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LlmltalilQi]
The AppllcatloT] further declares ® that 

the application is  wltloin the llffiitatioi] pres- 
- c r i ’oed In section 21 o f  the ^^liu lstra tive
Tribunals i c t ,  1985.

60 Facts <£ the case
The fa c ts  of the case are gi ven t>eic  ̂ j-

(a) That the t e s  Applies t was
o rig in a lly  appointed on the post of Female FieW  
Worker in Family I  e l f  are organisation of n *^. 
Hailwayson 10*2,1968, The Applicant was con^~ 
irmed on her post dn Sue coirsQ*

(b) That the Railway Board has issued a c i r ­
cular dated 3 .5 .198  3 to the General Manager 
a l l  Indian Railways in wiiich the family welfare 
organisation was ^own as permanQnt nation
Further the cadre has been fa* med «, The post t  

of Fie Id Work ar has been §^iom as directly  
recruited post, the nQxt higjier post I s  senior 
c le r k / compilation ci srk. This post has been!
^ow3 as promotional /  direct recruit p ost. TMe 
Applicanli ^as promoted on the post vide order 
dated 6 . 5o84o The Applicant ha sal so been con^ir 
-med on th is  post. > ■

, (c) That the next higher jX3st to the compile
tion <ilerk i s  s ta t is t ic a l  i is s tt . /D is tt«  5 ^ten­

sion Educator, The criteria  for f i l l i n g  th is  
post i s  by promotion ^rom Senior clerk /compdlation 
cierkc The criteria  fo r  promotion is  seniority  
only® The copy of the circular i s  f i le d  hsreM th 

as Ann exure-1 to tiiis  appli cation o

! m
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( d )  T h a t  a c c o *  l U n g  t o  t h e  s S D i c r i t y  h  

I d " t h e  t a i T i l l y  w e i X a r  o r g a n i s a t i o n  a t  a n y  

H a i l w a y  t h e  s e n i o r  g i o s t  c o m p o j l a t i o n  c l ^  r k  w a s  

MTc  S o K .  M a n u a l  w ho h a d  r e s i g n e d  f r o m  t h e  

s e r v i c e s ,  t h e  s e c o n d s  se n ic ff*  m o s t  c o m p i l a t i o n  

C l a r k  w a s  l a t e  s r i  G u h a  w h o  e ^ j p i r e d  i n

t h e  y e a r  1 9 8  5 * how  t h e  a p p l i c a n t  i s  s S n i o r  

m o s t  c o m p ^ l ^ l i a t i o n  c l e r k  i n  h e r  c a d r e *  s h e  i s  

e n t i t l e d  t o  g e t  t h e  p r o m o t i o n  o n  t h e  p o s t  q 1 

D i s t t o  E x t e n s i o n  E d u c a t o r  o n  t h e  b a s i s  o t  

h e r  s e n i o r  i t y *

( Q )  T h a t  t h e  p o s t  D i s t t .  S x t e n s t i o n  E f i  

E d u c a t o r  f e l l  v a c a n t  i n  t h e  y e a r  1981! due t o  

lin e  a a a i i i i  o i  M r ,  ia . i«  T h e  p o s t  w a s  f i l l s d i

Up i n  l i ie  y e a r  1 9 8 4  b y  p r o m o t i n g  M r ,  B . B .  G u h a  

b u t  h e  h a d  r e f u s e d  t o  so on  p r o m o t i o n o  T h e r e  

- a f t e r  t h e  a p p l i c a n t  w a s  e n t i t l e d  t o  g e t  t h e  

p r o m o t i o n  b u t  t h e  n am e  o f  t h e a p p l i c a n t  w a s  n o t  

c o n s i d e r e d  b y  t h e  a u t h o r i t i e s  due t o  m a l a f i d s  

i n t e n t i o n  o

( f )  T h a t  a n o t h e r  p o s t  o f  D i s t t .  E x t e n s i o n  

E d u c a t o r  f e l l  v a c a n t  due to  t h e  r e s i g n a t i o n  o f  

s r i  R o S ,  P a n d e y ,  D i s t t o  E x t e n s i o n  E ^ a c a t o r

^  who w a s  p o s t e d  a t  C e n t r a l  H o s p i t a l  M . E . R l ^ y c

G o r a k h p u r o  I n  t h i s  w a y  tw o  p o s t s h a v e  b e e n  

v a c a n t  a n d  t h e  p e t i t i o n e r  w a s  e n t i t l e d  t o  g e t  

onQ o f  theffio

( g )  T h a t  t h e  A p p l i c a n t  v e r b a l l y  r e q u e s t e d  

a n d  p e r s o n a l l y  c o n t a c t e d  t h e  d e a l i n g  A s s t t o  

a n d  t h e  p r o m o t i n g  A u t h o r i t y  s e v e r a l  t i m e s  o ^

: ^ e  w a s  t o l d  t h a t  t h e r e  i s  q u e s t i o n  “W h e t h s r

a lady could be promoted on the post cf Distto 
! Extension Eitucator o It was further to ld  that
f
' t h e  m a t t e r  l i i i b e  r e f e r r e d  to  t lie  B a i l w a y  B a o r d .



A

forclarlXiGation and tiie pronriotior] w in be maea 
on recaipt o£ such cl arill cation«

(ii) That the Railway Board hafl isgiedi the 
clarification vide order dt. 4«8«87 in which 
it was made clear that the Ladies and Gants 
both could set the promotion on the post of 
Distt. Fxtansion Sducatore The copy of the order 
is  Ar)n exure-2 to this Application.

(i)  , That the Applicant was not promoted ins-
pite o f tha clarification Anne tare-2 she had
represente&d on 2. 11, 1987 requesting therein to 
^ t  the promtion on the post of D istt. Extension 
Educator, The copy of the Hepresentation i s  
ATineuxre-3 to thi s Application,

( j)  That the petitioner submitted several re
-minders for her prouiotion but no attention 
Was Paid up t i l l  now. The la st  representation was 
made on 21.5o2988 o The copy of the last remin 
-der i s  Ann exure-4 to this Application.

(k) That the. Applicant served a notice throi^
^  her Counsel on the Respondents on 29o2.1988 but

no attention has been paid,

(1) That tha petitioner i s  sufferii3g a great 
io"^ ^nca 1984 due to not getting the promotion 
on the postDistte Extention Educate o Tha appii 
cant is suffering a loss of Hso500/- approxima­
tely per montho

(m) That the promotion i s  not being made by 
the opp.parties due to malafide intention of 
the authorities concsrtjedo They are not ready 

1 to give the promtion to the applicant from the



! ' au8 data 1 .8 . slnca 3S84. They are further
■I

* raafly to give the promotion when the
post became vacant in the year 1985 me to the 
resiajatlon ot  sri Pandsy.

(b ')  That the Applicant i s  entitled to get 
the "promotion and there i s no ground before 
the respondent ot  not promf^ting the ilpPli- 
-cant.

(o) That the work and conduct cf the petl-  
tioner remained always above average, ghe has 
been awarded several appreciation le tte rs  and 
the GertiXicate So

(p) That theapplicant i s  liable to be treated 
as prom to ted since 1984 or 1985 ?jith the bene­
f i t  of salary etc, attachedto that postc

(q) That the Applicant had already compacted 
the 55 years of age and she win be retired 
in the month of Feb. 1991 » Shewili suffer a 
gceat loss in her retirementbeneflts, i f  she 
w ill not be given ' promotion frooi the due date

7« Reliefs soughto
In view of the facts mentioned in para 6 

abo^e the applicant prays fcr the following 
re iie ts  »

.JH
(X) That the â ixxxpcaCKx He^ondSn ts  may kin 
be directed to ^ve the promtion to the applies 
nt on the P3B t of Distt. fxteDsion f  ducatoc 
alonoWith the osal^ry and other benefits attaclB d 
to the posto
( i l )  Thatthe Se^ondents may be directed to 
aHow the applicant the arrears of salary of th 

i post of Distto fxten Sion Sducator since 1984 0*
*

il 1985 along^vith the interest at the Bank rate*
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( l i ) i )  Thatthe ccb t c£ tlie App He a t  on may 
be awarded to the AppllcaBt.

(iv) Biat any other re lie f which this  
Hon’ bis Sstx Tribunal may bs awarded to the 
Applicant,

8« Interim o?>fder if prayed fg

pending final decision on the application, 
the aP licant seeks isgie of the following 
interim a* der*

Theresponsdent may kindly be directed to 
promote theApplixant at one on the post of  
Distte Extension Sducator on. onQ post out c£ 
two lyingvacant since 1984 and 198 5*

9o miaiig^ of the remed ies exhausted;
Theapplicant declares tiat he has avaiJs dof 

all the remedies availabB to him under the 
reie vant servi ce s rule s, etc, Thedetails are 
already given in para 6 UJ, CO + Ĉ j)

10e M atter^pt...^  w ith ,^ y ..o,th^r .............. .CQ.uTt̂
TheAppllcant further declares that the mattff 

regarding which the application has b een made i 
is  not pending before any court of law or any 
o th ^  authority or any other bench of the
Tribunalo

llo Particulars of Bank Draft/Postal o? der §
in respect of the AppllcationFee.

^  Name-of the Bank on s State Bank d  Indfe
<2 _ rrawn . Nl^atg^nJ Branch

2o Demand Draft nOp OT

^  ^ o b o c  ^
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Batal Ig, ot
in  ii30 ex ii3 (iipllcate oont^ ng^ the details o£ 
the documents to be rilled  upon Id dosed*

13o laist 1b Mfi^attogsSncloserso
(I) Glrculer dated 3o5e8 3o
(II)  order Dated 4o7«87o
( i l l )  Representation dated 2«i-ieB7 
(Iv)" Reminder Dated 31e5«8S

I ,  tete* BECHiaiSqpc puslipa *Astliana wlte srl K,,M̂  
^stban^ a^d atout 5S years woi^klng t s  GoiGpllatIon 
clerk In: Pamlly welfare o^^toe, HoS.» Bely,. Hospital 
Bad^alinager, lacknô '̂o _____

BlacQ 5* lucScno®̂ » i t  aiatu re s dt.
n . ’ ' '  r, ’ oo appll cai3t*Date "~j \ o 7 e 88-' /.

' Al -^y
1 0 .  ^ , 7  

l i i e R e ^ ^ r a r ,  _

OflDtral Admlnlstratlva Tribunal, i  
Aaai, B9nch, Allaliabaao ’
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GO YERN M EN T O F  I N D I A  (3 i - ; :U A V  
M I N I S T R Y  O F  R A IL W A Y S  ( R A I L  ^ U N T R A L A Y A / 

. (R ^U L vvA Y  BOAI\D)

No,E(NG)lI-83/P0/l35
The General Manager,"' 
All Indian Railways.

New Delhi, dt, 3-5-83

Sub:“Cadre of Family Welfare Organisation on Rail-'ays.
Vide Board's letter No.E(NG)III-79/P0/27 dt. 22-5-1983 

instructions were issued for conversion of 254 non-gazetted 
temporary posts held by th.e staff of Family Welfare Organisation 
on the Indian Railways into permanent ones. Ever since, the 
Ministry of Railways have had under consideration the question 
of formation of cadre of the Family Welfare work. It has now 
been decided'that the posts in the Family Welfare Organisa^on 
shall be filled as unders-
Name of the' 
post_____ :

Scale of pay Method of 
recruitment■

Qualification. - Remarks

1 .Field Vi/orker Rs'.260-350 As per exist­
ing practice.

Matriculation 
or its 
equivalent.

/

2.Senior Clerk/ Rs,330-560 
Compilation . .. 
clerk..

3.Statistical 
Assistant/ 
iDistrict 
lExtension 
■’Educator.

4.Lady Health 
Visitor.

Rs.425-700.

Rs.350-560

By promotion/ For direct rec-
direct recruit !reuitment, Graduate 
Ifient through v̂ ith commerce,
Railway ServiceEconomics, Statis- 
Pommission as tics. Mathematics
per Board's or Social Service
letter No. as,one of the
FCIII/81/UPG/7 subjects,
of 18.6.81 . , '
By promotion' 
from Senior 
Clerks/
Compilation 
Clerks.
Direct recruit-Matriculation 
ment througli . with l-̂ tears 
Railway Seryiceservice in
Commission. health visitor 

course,,desir­
able experi-ence 
in Family 
Vi/elf are.

Contd..*.2/-



Name of. the 
post _____

Scale of 
____

Method of 
recruitment

- 2 -

5.Projectionist Rs.350-560 Pirect recr­
uitment 
(age uoto 
25 yrs)

6.Attendant 
to projec­
tionist.

I.Peon in HQ 
Attendant 
in Family 
Welfare 
Centre.'

Rs. 196-232

Rs. 196-250

According 
to existing 
practice.
According 
to existing 
practice.

Qualifica Hema.rks 
tion

i) Matriculate 
holding of 
trade certi­
ficate of 
training i'; 
Audio-visual 
Aids and 
electrical 
equipments 
issued by 
Institution 
recognised 
by state 
Governments.

ii)Licence to 
operate Film 
Projector 
and Cinema 
Machine

iii)Desirable,
,practical 
experience 
of two years 
with any ' 
agency.

As per existing 
. practice.

-do-

8,Stenographer Rs.425-700 -do- As per existing 
practice.

2. Whereas the categories of Field Workers, Senior 
Cleric/Compilation Clerk, District Extension Educator 
and Statistical Assistant will constitute a separate 
cadre, the posts of Lady Health Visitors and Projectionists 
will be retained as separate categories in the Medical 
Department,. The Peons and Stenographers attached with 
Projectionist and Headquarters dr with the Medical 
Officers (Family Welfare) will be merged with the cadre 
of the Medical Department, if existing separately at 
present. There are also a few posts of Public Health 
Nurses in scale Rs. 425-300 with necessary qualification

.....3/-
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Requirad for the Staff Nurses on the Railways. Those 
Nurses may be absorbed in the Medical Department of 
the Railv/ays and' their posts filled by Lady Health 
Visitors in the Family Welfare Organisation.

,  ■ , Sd/-, ' ' , ' (D.D.Aggarwal)
. Joint Director, Establishment(N).

, , • Railway Board
No.E(,NG)II-.83/PIp 135 New Delhi, ' dt,. 3/5/1983
Copyv.(with 25 spares) tos-
1) General Secretary^ NFIR, 3-Chelmsford Road, New Delhi.
2) general Secretary, AIRF, 4-5tate Entry Road, New Delhi. ,
3) Copy to all members of the National Council,
Departmental Council and Secretary, Staff Side, National 
Council, 13-c, Ferozeshah Road, New Delhi,

Sd/-
, For Secretary, Railv\?ay Board

Copy tp :
E(LR)II,I, PC-III branches, Railway Board,

A

cf t'
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1. 'i'uat tiia petition'll' ma ‘appointed on tua 
post oX isstt.Teacher o£ priniary scliool in Nago 
ar Pallka, sanai on 19.10.68. Ke was corf Iraied 
on bis post On the (Ha data,
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f  O e ,t r a l  T n b u .a l .A a f l l .  Ba^cVi, A U S ib a a
I n  tne .. petltloTjero
Snto-^^u^pa AstHaiDa _

Thfl Unlor o f India & an_a otn «rs  . . .

/Va

To

The Genaral Manager (P), 
Mo«3llcal, N«Eo Railway, 
Head Quarter OfflcBp

Sir,
SffiBj Promotion of Smt* Puahpa Asthanao

Compilation Clerk in Facrtily Uelfare 
Qffire Hospitalj Badshah Nacjar,
Lucknou to the poot of D istrict Extension 
Education in the scale of ft?<,1600-5600,

Rost respectfully^ I , Smt, Pushpa Asthana, 
Compilation Clerk in the Family Welfare Of fie  e®
NqC,Railway Oiuisional Hospitals Badshah Nagar 
Lucknou, herQinafter may be called applicant submits 
following submissions for your kind consideration^

1o The applicant joined N^E.Railuay in the capacity
of F«nale field  Worker in Family Welfare Organi­
zation at N,n:„Railways on 10«268 (F ,N ,) and 
einco then sho is  in continuous services«

2e That tho applicant vido order No*E/ll/283/P»ed
P T .m  dt^Luknou dt* _6,5«04 of D,R,Pl(P) MFR 
tucknoy promotad to the rank of'eompilation 
Clorko The applicant joined the post on 
6,5p84 and sho is s t i l l  working in the same 
capacity«

3* Thatj^She sat up of Family Welfare 'Organization
at N,E,Railways the Senior i'loat Coropilatinn 
Clork Was Plto S^K.dandal who has resiged from 
his services to join hotter post much before^

1 The second r>enior Most Compilation Clerk was
Lat» f^r, D,B,Guha uho unfortunately diori in 
the year 1985, Now the applicant is  Sr«Mo»t 
Compilation Clerk in the cadre and deserves 
for promotion to the post of D istrict Extension 
Educator in terms of Reiluay Bfeards* circular 
Mo, E(NG).I1«83/P0/135 New Delhi at 3,5«R3,

4 . Two posts o f D istrict Extension Educator are
lying vacant* One of the two is  vacant in the 
HqFo office* Corakhpur since u 1?fl2 owing to 

death of Hr, 5 ,0 ,Lai who at the time of 
feis dsath wao D istrict EKtansion Educator and 
tho other post is  vacat in N,E,Railway Mosnital 
Gorakhpur sinco 1985 owing to tho resignation 
of Shpi Ro^o^®^^oy» District Ex ten si an Educator 

' «ao in Central Hospital NER Gorakhpur,



5e That
and rosult oriontod uark
by the G.eneral f'lanagerp N^^Railuaysp the hî hnu 

i ■ of Beet Worker in the year 1974-75 vide certifi
cato dated 3o1«76 and roc«5sntly at Anwar ^an.i,
Kanpur the applicant uas again honoured by the
Chief fnedical Officer Co'silvayp Gorakhpur 
with the honour of Beat anti Lahourienis Worker*

that there has been a comt;late stagnation 
in ramlly Welfare Organisation at railuay for 
about 19 years and for th« first  time realizing 
the hardships and frustration of flembers of 
Tamlly U*^lfare nrganizatior* ant’ iniustico caused 
to the uorkersp the Jlinistry of f^oiluayn hna been 
kind enough to decide the Cndrea in family Uel- 
fare Orfjnnizntion nt Railways vino its  cl*'cular 
NOer(MG)lI»B3 PQ/135 Wow Dalhi drtej  ̂ 3«£*f?!5„ The 
Cadre of prnmotion for t:r)m.-il?=tion Clerk hna 
bsen qiven to the post of '“>tntl8tinal <isBistant/ 
District Ext«nsiiin rduc.' t̂oro ‘'Inca the n'“nlitiant 
is  senior mo",t Compilation Clr>rk in Family ^iel- 
fnre Draanizotinn nt lt>ayc nnri cinca one
of the two posts of th» '^ str ic t  rxtenwinn 
Educator Is ly im  vacant slnrrgr la t 6  ̂ yoars 
and the other sin*^e 3  ̂ years the applicant 
deeervoe and is also entitled to he prnmnted 
ta the post of Oiatrict Extension Educator,
’'iut due to some ad«inlatr?tive reasons or 
otherwise the applicant could not be promoted 
in terms of circular dated 3o5«>83 referred as 
above*, The promotion of th® applicajlit has been 
bee?n delayed on the nisconceptinn an»̂  unrsaoonahle 
doubt that whethf?r or not tha fw nle incuMbant 
who is occupying the post of Cnmpilation Clark 
may be promoted to the post of District txtRnsion 
Oducatoro The <̂ ôubt has bnen referred ? y the 
C.P^Oo MeEo Hailuays Horakhpur to the '^niluay 
Board vide i t s  letter N o^J^2l0 /ln /ll/G T .ni{!X )  
dated 1?e3p06 and the Railway Ooard has decided 
the natter that the nost. of Ointrict Extension 
Educator shall be filled  up only by promoting 
Corapilntion Clerks irrespective of thsir snx and 
the incumbents would have conveniently bo promoted 
in terms of the circular d a t^  !!SoŜ »85p Tiincs the 
date of i ts  takinn effactp
iiharefor i t  is  most respectfully pray mi that for 

the facte end circur,istances buinitted above for your kind 
cnnaidorationj the applicnnt*s case for promotion to the 
post of tho Oistrict Ext!?nslon Etlucator may kindly te  
omsidared sympathetically and eppropriate are êra pro- 
motinq the applicant to hnr advnnfcaqo to the post of the 
District Extension Educator in tha pay scale of r.p1500B. 
2fi00 may please be issued at the earliesto

Dt

‘ %

(O .

Yours faithfully^
<x—-■

( .-̂ T̂HANA)

C? o^o-x/ccZf^^ t̂ e?zSL̂ C
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^9Yitral 'i'rlbunal Aafllo Bsŷ cIi ,Iti the
Syit„- A sthana ^

- -■ ~ -• VflTFUS' '
The UnlOTi o f India & b v ^ otliArs

■jannejcureJaJf

f •

TTtSGĵ fi

REGISTEREP h/D

B<Mp MAURYA,
ADVOCATE,

HOUS3 NOo 84/396« 
ytehwaicarma MattOij: Lans, 
Meqboolganj^ 
lAjgKncn̂ *

^tedr;;^i Mav ;.*1988»

To,

5iie <5eneral Manager#
No2i;i:) Eastern RAllwaya,
Hesd Quarter O ffice,
QoraMipiar (u»P»)V

Dsar Six#

under instruction of my clien t sint. Pushpa
A^thana, qcanpilation clerk, pasnily tvelfare, N.E,

Railtsay, Ho^pltaie, Bad^ahnagar, Lucknow i  ain to

invite a reference of my notice dated 29,2 .88 (copy

attached h@re\<fith) sent you unfler registered cover

«itlTt AoO* Vide receipt No. 820 dated 29.2.88 of

Alasabai^ Po^ of fice« Luoknou« zt has been noted

that insplte of^ passing away more than eighty days

your QgdiGrs as claimed in the last paragraph of the

notice datea 29*2.88 ^  s t i l l  awaited.

tJierefore i  give you a further notice that

the o r ^ r s  promoting my client to the poet of D istrict  
extension Educator in PaTiily welfare orgariisation at
NoB® Railways oince l«5*84 with o il monatory e ffects

be passed with in one month of receipt of th is  notice

otlw3x\3lss a petition claiming the s ^ e  ^ e l l  b© pres-

c u t ^  before the Hon*ble central Administrative T ri-
taunned of compii£jat^|ari edict ion at you cost.

’P- N  mcwna^  xj;̂ ' 
( p.II. maurya )

3
ADVOCATE.



A

95TT1? 0ff75rT5t (tW¥5a)

tjo q̂;|<n ffJ? >̂7ft ff»o Qa Ô
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In the Cantrai admlnislira'tilve tribunal 
/iddltlonai oench, iillaliabad 

CircuttH £>ench, LuckcoWe

0, A. Noo 71 of 1988 (L)

/V

V
V

' . r t v .

Between 
bffit, pushpa iisthana Applicant,

And

Union of India & others . . .  0pp. parties*
t ia 2 jQ ln a iz .i^ £ M a z v iie

I ,  amt. pu-shpa îsthna aged about 56 yea] 
wife of tirl K. M, ^sthana, amploued as 
compilation clerk i?‘aintly selXare, ^̂ ly

Hospital , Badshah Nag.ar, Lucinow. do hereby 
soiernnly affirm as undar :•"

le -i-hat the deponent i s  the sole patitionei
V

applicant in thP case and she is  fully  
^ifcisil^onversent with the facts of the case. 
8he had read the snort Counter Jr̂ eply filed  by 
the opp. parties.

2„ That the contents of para 1 of the
Bhort Counter ara denied as staged, Sri 
Misra is  not competent to f i l «  thfl count-ar 
reply, ihare i s  no provision to f i le  the 
Counter i^ffidavit any Asstt. personal Officerc 
j-he counter affidavit must be filed by the 
appointing authority or any other authority 
authorised by him. Sri Tvlisra is  a clerk who

is  not responsible persons and his counter



I

rfsply could wot be coiisidRrad,
The ijnort Counter rieply filed on be&alt 

ot  respondants by Srl iftera Is not corrpct.
Ilie raspkndants once again tried to delay tne 
proffiotlon ot  tne deponent l l l lg a ly  and to 
cause unjustice to the ap3licant by violating 1 
tne rrinciapl o f  i^atural Justice, and Quity, 
*D8lay Dfjfaats B̂ quity* by sllf^ging tlieir counts 
reply as sliort reply and seeking perniission 
o f  the Hon*ble xribunal to allow tnem to keept 
tnsir unfustlfiabli rlgnt reserve to f i l e  
detailed counter rdfjly lat^r on without showing 
any reasonable causa,

3. That xri? COEL'rw'rd Oi«* % OF im* 
counter affidavit ar-wrong and against the 
proc«=?dural rules o f  this won’ bia xribunal. The 
respondents have already been given aTiple 
opportunity of more than one year to give 
coiiipiete and exaustive reply of the applicant*f 
claini petition and i t  v/ould be absolutely 
unreasonable and against principle of natural 
justice and equity that therespondents are 
given further opportunity to delay the promotioi 
o f  the applicant by aliowing Vaf̂- r- .̂spo-ndents
to t i le  any oth«r reply and the cou'nter reply 
fllffd on 4,5.39 after 5 adjournmentB i e t o  be 
treated as final on behalf o f  the respondents.

4. That the contents of paraS of the coju't^ r̂ 
reply are true to the ext??nt that the applicant 
is  now senior most complilation cl«rk, and the 
rest of the contents of para are misleading. In 
Hailway Board’ s latter dated 3,5.83(iinnexure 1 
to claim petition) i t  is  clearly stat̂ ' d̂ that th'a 
post of sty.tlstlc-U -Hi:i3Ldtint/Disstt B'xtention

2 ,
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a -

B'ducat6r Is to ’be f i l led  only by prô notl': !̂] from 
senior clf^rks/ cQmpilatiori clerk ’ s and mere Is 
no impedloieDt irr tne way t)f lllf^gally delayed 
proDiotloD of tliQ applicant to tii-: post of 
d istr ict  extent ion iiducator.

5. Tiiat the contents of para 4 of tlie 
counter rfply are baseless, Infructlous and 
dprogatory to the efficiency of tne rasp/fldctntE 
IntneadiTilntstrailve maiters as only on t h e  

basis of tiae minutes of conferece of 'Ciie Giiiaf 
Mfifllcal Officers neld on 9tn and lOtn July 1987 
that ona simplesuffpssion of one of the 
participants of the m̂ -f̂ tlng that review of tli  ̂
qualiffication o f  the extention ii'ducator should 
be conBldsrsG, the chief Medical Officqr, W.ii'. 
nailv/ay after laps of four montns only no delay 
tne jusxiciaoie promoxion of xhe applicant fo r ­
warded a reference î o itaiiway boarci( « - !  to the
countf^r reply)and Is unnecessarily not impieme- 
nting the ciearr out direction issû d̂ by 
railway Board In circular datPd 3.5.82 
(^nn<=xurel to claim p e t i t i o n ) . ‘ihe qualification 
i f  changed later on v/ill net apply on the posts 
whl'^h were vacant prior to that date, in th^

4 '^ " "  pr^s^nt case. Ihe qualification has not been
cnani.ed and "cne respondants wants xo mlsgauide
tne non^ble J-ribunal. in this connectionthe 
case decided by the won’ ble aupreoB court is  
liable to be considered wnicn isreporxed in 

; a.L.K, 1983(1) 789 itangaich and others 
V̂ s. dtateof i n̂dhra pradesh and otharo

6.. ihat since th? applicant is due to retire 
on 28i2-91 is facing a great mental agony for 
not b<̂ ing getting her justiciable promotion

v̂ rhlch is due dnce  1984 because the applicant
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* v i i n n s x u r e  I  to the Glalm patltioi] and also, as pe3 
rl}/ para 10 of railway board's letter v.o± p.(J. i l l /  

86/UPC/16 dated 24.12.86( f l l fd  Herewith as 
iinnexure C-i-|o this ite joinder a illdavlt)  the 
applicant is  entitled to the pay scale of 

iOOO-3000 \¥.6.f. 1.4.88 for herpost of 
Dletrict ^xtpntlon isducator, _____

A JT4Dated: S1̂ .6. 8g Dgpone-nt^
verification ^

I the aboyp named deponent do hereby

1 4.

Is not only Interested in oionatary beneflts-^of 
the promotion but also is eag^r to sprve the 
society and nation in har higher responsible 
post of th<̂  Dlstt, fl’xtentlon education and thus 
the cas6 of the applicant in thi light of the 
justice deserves to be decided in her favour at 
the earllesn.

6. ihat as per directions and orders of 
J^ailway Boarff contained in i^nnexure il to claim 
pet tion there is  no way to f l l lupto  tha post
of u istt .  Bxientlon iiduGatSir exigept by promotlc 
from benlor ulerks/ compilation clerics on the 
basis of i^enlority oniy and there Is no inxer- 
medicaie siage in tm  cadre of alaoilly wsifaee 
organlsatlonon nallway between senior clerks 
complllatlon clerks and statisxlcal -assistant./ 
i^istrict extent ion ii'ducator and being a senior, 
most senior clerks in N.ii'. railway since 1984 
the applicant's promotion we.f. 1984 is 
justlciabla.

7, ihat the applicant is entitled for promo­
tion to th€ pos’E of District is’xtantion fi'ducator
since tne date of  reglgnation of brl K.B.Pandey 

ii-W 'fH' 1984 in terms of directions ODntained in



5.

vFrlfy that th« cotitents of paras 1,3 and 6 of 
this affidavit ar  ̂ true to iny knowlndge and the 
contants of para 2,4,5, and 7 are true to my 
belief,  ixiothlng has been concaaled and no part 
of i t  Is fa lse ,  Mlp me (iod.

Signed and vf:rliied today this 2^rtn day 
of June 1989,

Q . v'i) f .

Deponents Wi
I  identified thedeponent who has signed 

in fiy prasncs. /I

CP.N.Ba^pail)
Advocate

SoleBinly affXrmbefore oie on 2^6.1989 
at A by the deponent feint .Pushpa Asttiana 
111© has been identified Dy tsrl P.N.Bajpal, 
i^dvocate,

I have satisfied myself by examining the 
deponent who under stand the contents o f  this 
affidavit which has be® read over and explained 
by n'0 to h is .

h\ 
i. >  n
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V A C C A L A T N A M A
Ho '7 \ ©P̂ O )

T iH h T C ou rt a u H t V U  A T

a^^WCH  ̂ '--^c.KN\©©

Svtfc -Pu-d^

f\UuAv\«V!L«̂

Defendant

Defendant
Plaintiff

Ciaiment

Versus

-UiMGnry

Appellant

Petitioner

Respondent

The President o f  India do hereby appoint and authorise Shri... 

..........................
........... to appear, act, apply, plead in and prosecute the above described

suit/appeal/proceediflg on behalf o f  the U nion o f  India to file and take back documents, to accept processes 
o f the Court, to  appoint and instruct Counsel, A dvocate or Pleader, to vs^ithdraw and deposit moneys and 
generally to  represent the U nion o f  India in the above described suit/appeal/proceedings and to do all things 
incidental to such appearing, acting, applying, Pleading and prosecuting for the U nion o f  India SUBJECT 
NEVERTH ELESS to the condition that unless express authority in that behalf has previously been obtained ; 
from  the appropriate OflScer o f  the Government o f  India, the said Counsel/Advocate/pleader or any , 
Counsel, A dvocate or Pleader appointed by him shall not withdraw or withdraw from  or abandon wholly 
or partly the suit/appeal/daim/defence/proceeding against all or any defendants/respondents/appellant/ 
plaintiff/opposite parties or enter into any agreement, settlement, or compromise whereby the suit/appeal/ 
proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein , 
to arbitration P R O V ID E D  T H A T  in exceptional circumstances when there is not sufficient time to consult 
such appropriate Officer o f  the Government o f  India and an omission to  settle or com prom ise would bs 
definitely prejudicial to  the interest o f  the Government o f  India and said Pleader/Advocate or Counsel may 
enter into any agreement, settlement or com prom ise whereby the suit/appeaI/proce;ding is/are wholly or 
partly adjusted and in every such case the said Counsei/Advocate/Pleader shall record and communicate 
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

The President h e r e ^  agree to ratify all ^ t s  done by the aforesaid S h r i..

........................................ ..................................................................................................................................
in pursuance o f  this authority. ^

IN  W ITNESS 'VH E R EO F these presents are duly executed for and on ' chalf o f  the President of

India this t h e ................ — ........ day of., .198 .

Dated .198 ............
D esigm ion o f  the EYecutife Officer,

SBR—84850400—8000—4 7 84
<5o



NS/CCS

B ilbre
(11 the Court o f

V A C C A L A T M A M A
IN THE CENTRAL ADMINISTF.AIIVE TFIBUNLA AT ALLAKABaD 

CIFlUIT bench , G^DHI BHA«Â j.
IJUCKNOVi.

Reg. No. 7l of 1988
Smt. Pushpa Asthana 

Versus 
U.OM-. 8. Or s.

Plaintiff
Defendant

Defendant
Plaintiff

Claimant
Appellant

Petitioner

Respondent

FT. Z^'lo~8Q
The President o f  India do hereby appoint and aulhorise S h ri...,A a2 .1 "-& X -i-V crS -t-aV 3 ..................
............................

............................................. ................................ to appear, act, apply, plead in and prosecute the above' described
suit/appeal/proceediflg on behalf o f  the U nion o f  India to file and take back documents, to  accept processes 
o f  the Court, to  appoint and instruct Counsel, A dvocate or Pleader, to withdraw and deposit moneys and , 
generally to  represent the U nion o f  India in the above described suit/appeal/proceedings and to do all things 
incidental to such appearing, acting, applying, Pleading and prosecuting for the U nion o f  India SUBJECT 
n e v e r t h e l e s s  to  the condition that unless express authority in that behalf has previously been obtained , 
from  the appropriate Officer o f  the Government o f  India, the said Counsel/Advocate/pleader or any 
Counsel, A dvocate or Pleader appointed by him shall not withdraw or withdraw from  or abandon w h o lly ’ 
or partly the suit/appeal/daim /defence/procceding against all or any defendants/respondents/appellant/ 
plaintiff/opposite parties or enter into any agreement, settlement, or compromise whereby the suit/appeal/ ; 
proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein ; 
to arbitration PR O V ID E D  T H A T  in exceptional circumstances when there is not sufficient time to consult 
such appropriate Officer o f  the Government o f  India and an omission to settle or compromise would be 
definitely prejudicial to the interest o f  the Government o f  India and said Pleader/Advocate or Counsel may 
enter into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or 
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate 
forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

The President hereby agree to ratify all acts done by the aforesaid Shri.......................................... .p -T , Anil Smvastava,............... ?.aa.ly!/ay. ..A dv.o.C3t.e/Luc.lcnow......................
in pursuance o f  this\authority.

IN  W ITNESS W H EREO F these presents are duly executed for and on ! cha1f o f  Uie President of 

India this t h e ................................ day o f.‘. .S f ip t * . . . ,1 9 8 *

Dated .198
Designatioi? o f  the Executive Officer,

Dy• Chief Personnel Officer/Gaz* 
North Eastern Railway, 

Gorakhpur.


